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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

Regn.No. 135/90 ' Date of decision: 28‘2‘ﬁ992

. Shri Panjab Singh & Another seee Applican ts

Versus ,
Union of India through «see Haspondents
the Genasral Manager,
Northern Railway & Anr,
" For the Applicants esee Shri Umesh Mishra,Advocate

For the Respondants : vee. Shri 0.M, Moolri, Advocats

CORAM:

The Hon'ble Mr. P.K. Kartha, Vice Chairman(J)

The Hon'ble Mr. D.K.Chakravorty,’Administrative Member oy

1. Whether Reporters of local papers may be allowed
to see the Judgment?'z%w
2. To be referred to the Reporters or not? M
JUDGMENT

{(of the Bench delivered by Hon'ble Mr. D. Ke. Chakravorty,Member )

The first applicant has worked in the of fice of tha
respondents as a Peon/Jamadar and he retirsd on 31,1.1988.
Applicant No.2} mhé is his son, joined the ssrvice of the
respondents as Electrival Khalasi on 18,9,1980, His Pathar
had besn allotted Government acoo-mmodation at Quarter No.18a4?-4
Hailméy Colony, Paharganj, Neu Delhi, in uhich he had been

staying after sesking and obtaining sharing permission from

Q(/“

05'0.12000



\

the respondents‘u;e.F. 3,11,19848, The renuest of
apolican£ Np,2 For rsgularising the said quarter in

his name af tar retirament of his father, has nmaot besn
accedad to, He has not baén Qrauing House fent Allowance,
2. Applicént No,2 was screenad and regularised by the
respondents by order datsd 11.12,1989, He has prayed that
the respondants be dirscted to ragularise the quartsr in
quastion in his name,

3. The raépondents have stated in thair counter-
affidavit that applicant No.2 is a casual labouber holding
temporary status and is not a regular Government sarvant
and on that ground, he is not entitlad to thas Facility of
allotment of the guartsr, Thé father of épplicantho.z
retirad‘on 31,1, 1988, wheraas appficant No, 2 was scrsened
only on 28,11.1989/11.1é.1989.

4, Ue haves cara?ull} gone through the records of the
case and hava cmnsidaréd the rival contsntions, The
regularisation of allotment of railuay gquarters in the
name of the dependents of a railuay servant who retirag
From service, is governed by the instructions of tha
Railan Board issusd on 7,3,10989, Accmrding to thase
inétructions, a depsndent of a Pailway sarvant who retired
From 5erui§a, should have been sharing the accommodation

with him for at least six months before the date of his
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Tatirament, that he should be a Ralluay servant sligible
for Railuway accommodation and that he should not dray
Hemail, In the instant Cagn, the sharing pasrmission uas
given by order dated 4,8,1987, whermas the father of
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apolicant No,2 ratired from service on 31,1,1988, The

noeriod of six months p“.sc ihad undar the instructions

is shori by msrely four days, The condition that the
dependent should be a Railuay ssrvant six months hefore the
retiremant of his fathor, has not been fulfilled in this

case, - Admittedly, applicant No,2 was regularised long aftar
the retirement of his>Fathar.

3. In the facts and circumstances of the case, ua sea2

no marit in the pressent application and the same is dismissad,

The interim crder passed on 25.1,1990, is hersby vacated,

Thare will b2 no order as te costs,

W IRCIEZAD

o Ko Lhakravorty) {P.K, Kar tha)
Mjmlnlthatiue Memb er Vice-Chairman(Judl, )
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